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HON'BLE MR MAHARAJDIN, MEMBER-J

HON'BLE MR B K SINGH, MEMBER- A

( By Hon'ble Mr Maharajdin, Mepber-J)
The applicant Union of India has preferred this

A application asainst the award dated 09 06 92 passed by raespondant

-

husband of the
No,2 in W.C.Case N0,13/91, Thelepplicant was employed as a

driver in the Reilway Department and it is stated that he was

assaulted with knife by same~one vhile coming back from duty

! |
end thereafter he succumbed to the injuries inflicted to him. : _:
The .wife.of the deceassd movedspplication before lﬂnrh_n_ah"s-_
Compensation autflnrity for awerding cunpja‘naati-ﬂq? The -l.ﬁa.ﬁfﬁ:
suthority awarded Rs.3,46,424=58 paiaﬁm;t_{g ot the
: rate of 12% as compensation, of sty bnshatis
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by the order of w.C, authority had preferced this
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awarded Rs.3,46,424=58 paiae.s The epplicant hrn?---'

submitted a calculation chart according to which the

anoubt of compensation should have been determined

Rs.61,236/= anly. The lsarned cours el for respondent
N

No.1 egreed with the calculation chart and has said that

the amount worked out by the spplicant should be ordered

to be paid to the respondent No.l.

While granting the interim relief the applicant

was asked to deposit R8.1 ,80,000/~ before W.C, authority

and the leszcned counsel for the epplicant has stated that

the said amount has already been deposited before the W.C.

authority. W.C. authority is directed to pay Re.61,236/= : }
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out of the smount deposited before him and rest of the :

f !
emount be returned to the applicant forthuith. & . i
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